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Affidavit to be Fuenished by the candidate alongwith Nensination Paper
Before the Retvvning Officer
For clectin to.Blhas, L 8. ~iname of the Hous..
Fl'l:lm.!'3'.3..,,KH‘IT.HLM.#&-_...44.c0l'l5ﬁllltni'}'{-"u'r.rm|.‘ aaf frac £ vstite sy

" ARUN KVMAR SINHA. 1 Gt i of. Lade. Makemolin . Keamas  Ginds

\aed . €0 . years, resideal i l0], B sk MMWmﬁiﬁ:&%ml %'--: L
Election, do hereby solemnly atfirm and stale on oath as under:-
i strike out whichever is ne applicable)

1) Fam a candidste set up b BT P --——{naume of the political party J/ am contesting i

Independent candidan,
(1) Details of PAN and status of filing of Incomé tax refurn :
| Si.No, | Names [ Permanent The financial year for | Total mcome
Account Mumber | which the last { shown In Income
{PAMN) Income-tax return has | Tox Reiurn (i
4y [besnfiled | Rupees)
S i R BYP24394E 2010-)I | 274 618
1 5 I &
[ Vo ACIPC2179p so10-1 | 3,77.039
I 1 Dependent | S e
Ii 4, Dependent 2 —, ' J_ T
3 Dependentd ... 1 | | =

{3) The following case(s) is/ are pending upalnst me in which cogoizance has been taken by the couri:-

| SL [ Offence ~ | Desepion

ey | The details of cases where the court has taken
| eognizance, Sections of the Act and description
of the offence for which cognizance taken :

| {b)} | Name of the coun, Case Mo, and Date of order
i taking cognizance |

[ter | Details of Appeal (2] £ Apniication{s) for revisiop |
| {ifany) filed against the above arder) |

4. Cases in which [ have been conviered by o court of lawiother those referced o in Form 26):

((a) | The details of cases, Sections of the |

" Act and description of the offence for |

. | which convicted P

| h_':' : Name of the Court(sy. Case Ne and |
| Date(s)of orders)




s | Punishme timpascs

w3 Thut § give hecom beliw the detwsils of o o assets (mavable and L amovable eic.) of mevsels

tw spouse and all dopendents:
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2. In case of de
e uJ"BnnEJJ
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i n!_mmrphie WESLLS ¢

|- Assets in joint name indicating the extent of joint ownership will also have to be given

siy/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme
Tnstitution and Branch are w be given
- Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect -1 lisied
campanies and as per hooks in case of non- listed companies should be given,
+ Dependent’, here means s person, substantially dependent on the income of the candidate,
Dewaiks including amount is to be glven separately in respect of each investment)

Description © «

| Self | Spouse | Dependent-1 | Dependent-2 | Dependent-3
| N | S L | S Falcha, B-LH { ftel _| !
oy — : —f———t e
fir { "ash mllmnl:l 1‘_3;4_9:*“ B. 95,79 | |
i) | Details of Deposits in Bank SeT 38 | Jin} e '
: accounts (FDRs, Term Deposits (o83 9464 skl Mak
5 and all other lypes of Deposits k. 9 88,8359 495 000000 |41 i
mcill!i_n.ga.?.ﬁng accqunls},, Fﬂﬂ o 5—ﬂ. A ﬁ ! j i ? O
[ Depesits with Financial 149588 -,
| Institutions, Non Banking G 352797 S4I. =8 |
' Financial Companies and e Jo7 99424324 /. i
Cooperative societies and the B4 6D |
|_ . amount in each such it b. /. 39p2 |
i) | Details of investment in Bonds, |
| Debentures/shares and units in / |
companies™Mutual Funds snd | / L |
| othersand the amount. NI J il P / o
(iv) | Details of investment in NSS, R qET o
| Postal Savings, Insurance Policies 51‘}#‘#; gl” ¢ L b ] '
and investment in any Financial / Wo “0
! [nstrument in Post office or
[ Insurance Company and the
| | smoumt
L | Personal loansfadvance given o
| ‘any person or entity inchding
| tirny, Company, Trust elc. and

| othier receivables from debiors
and the amount, ’

(vt | Motor Vehickes/ Aircrafis/
| ¥achs/Ships (details of Make,
| Registration No. etc, Year of
L Purchase and amount )

| (vifi] Jewelry, bullion and valuable
| | thing {give details of weight and
value) hegf

)



T e e — ~ S— Si s =
v 1 Aty other assets such s valvs of | -
. Uihimesdingerest FEE. S _'i_ o e, D . S
{in, | Carass Total value f A i)

' I

7394840 25252 — | |

3 Iretails of Immovable assets:
(Mewg: 1. Properties in joint ownership indicating the ¢ xtent of peint ownership vill also have wo be indicat g
2 . Each land or building or apaniment should be mentioned separatelv o this formal.)

. —

5. | Description Self [Spouse | Dependent-1 Dependent-2 |
Na

e T |

Dependent-4 |

Survey number(s)

Locations) / I./ |
i Avea { Total measurement in / 1 b s

acres)

Whether inherited property =

] ( Yes or NO) " / /// |
|

| Date of purchase in case of self =

| nequired property L~ '
Cost of Land (in case of -
purchase)at the time of : /

| purchase

: Any [nvestment on the land by [ ol

| 1 way of development, / |
consiruction ete. = |
| Approximate Current market g |

value

: . |
| (ii) | Non-Agricultural Land Svi agad

. Location( e, Bida !
Suooy kerts plape - 353 et WO - \217) felake o 1447 flet N0 13109 |
Area (Total measufément in A4 K1) Dl fehals Ho — 1944 pletNo 305 |
53.£) o lap- il Dl ¢ Lada No ~ {945 Pl Ne 1208 I
;F{E:“E)Tnm property }'M FI L Mo = 1947 ﬂd‘fﬂﬁ" r’]ﬂj _‘

Date of purchase in case of self lhate o - |144% Plefroti307 )
acquired property ==

Cost of Land (in case of Ptrtam ¥t Pl |

purchase) at the time of
| purchase _
Any Investment on the land by |
way of development, =
| construction efc.
i Approximate Current market
| value :
(i) | Commerei
I I {including apartments)
i -Location(s)

| ’:S urvey number(s)

o ——
it of $4NL ), Dot aocl ok § Bl

Built up Area (Total
measurement in sq. i)

[



L I sher inheriied prope) pnipcl't‘

[ Iy Investment on the

L P oe Ny
ll- e of Fmrv.,ll.usl: N ease of g
rred _roperty
t urpmprrl} {m case of
el '!.hﬂ.ﬁcll il the time 6f
prthave
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/

peiperty by way of

| development, consiruction eic,

|
I
[iv]

L v

{vi)

16} 1 give herein below the details of Liabil
(Note: Please give separate details of

.
Paih,

[ﬂ

. ——— _L—|-———

A pproximate Current market ! r
e ”‘A N S .
_*'r-t!.dsﬂ_ﬂﬂulql_nn{ including | e
apartments, ) gxﬂ h"-‘
-Location(s) Pl p-.dn.
| - Survey number(s) ‘5',',"""'3'“ Fﬁl i ol
Acea (Total measurement in I
s fl) Jotn . | JDER %Y. .
| Built up Area (Total
mmummm: in sq, fi.} j.n._l'ﬂ ‘;’ + log& _5',#"
Whether inherited propery
| (Yes or MOy yﬂﬂ Nﬂ ke
Date of purchase in case of self
aeguired property et 008
Cost of property (in case of
purchase) at the time of — Q17 081
| purchase s
Any Investment on the land by
way of development, —_— —
| construction ete. |
Approximate Current market - | /
vitl Lie ”, -‘-‘-{, 68, o H’Etwﬂ - 4
Others (such as interest in i / :
| property) = :
Tatal of Current Market e o -
| Value of (i) to (v) above 4 24, ST08p 2284804 ] l |

ities/ dues to public finuncial institutions and government :-
name of Bank , institution, entity or individual and wmount for each item)

[ Duﬁ;—fﬁgn

Sell Spouse(s)

Dependent-1

l]nr:penden -2

n![“i:ldﬂ‘l.--f

Tl oan or duu to Bank/Financial
| Lnsti

| Name of Hnnk or Fl
Amount eutstanding
| Moee of loan

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
{ Name{s)
Alnount dutstanding
l Mature of lohn
il B




 [Aay ciher hiabilit

| ¥

( Pr——e

Cerand totsl of liabilities

(1) | Gover yment Dugs:

Dues to departments deaiing

with government

B Aecolimodation .

i [haes to d-_e'-pa:hn:nls dealing
with supply of water

" Dues to departments « dealing

[ with supply of electricity

Dues to departments dealing

wiith supply of
telephones/mohiles

Dues to depariments dealing
with govemment transpon
{including aircrafis and
| helicopters) s = Ll .
Income Tax Dues /’

Wealth Tax Dues i ] 1
Service Tax Dues = Bt 1 g
Municipal /Property Tax Dues |
Sales Tax Dues //

Any other duss / n

L Grand total of all Gove dues 7 1

(7) Details of profession or occupation:
a. Self . . Moho.......
b. Spouse Tanshar { fuk el
(8) My educational qualification js as umder:

(Give details of highest School / Unj versity education with full form of the centificate/ diploma degree course)
{Matne of the School /College! University and the year in which the eourse was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/Smifam. ARUM ¥ MAE Linka ‘_jl

2. | Full postal addres 101, P amvilash Emelae, Rt v g st Lo
3. | Number and Name of the constituency and !

| lsae O 1183, Kemhares |, Bilanr =
3. | Mame of the Palitical party which set up the i
.| candidate (otherwise write ‘Indapendent’) HE BLW Tﬁnh PMI'H’ S
4.1 (a) Number of cascs in which conviction order " oy O A‘
pﬂsaed{ntherlhm_l.hqs:rcfu:mdiu in Form 26}__[ _____.._.-;"f"_!:"___ S



| o Towl number i Fanding sz where the
{ eaor (5] have takes cognizaic

——

L - = - v —— i ey - - —

5 -I_"'"IT"TI'If YWew Fr wlich Fust F Fotel liwnge %
e o e [ncome Tax Return filed | .
— | (8] Candidate BBV PE 4394 E Y 20101 | 74 L% g0
__1{b Sponse: BCTR-2794D | F.¥ 2000-) —1 872 239 .00 |
- 1 {e) Dependents - oo 3
Lo . Petails of Assets and Liabilities in rupees R
I Description { Seil Spouse | Dependent-l| Dependent-l| | Dependent-Hl |
P A Maoveable o .
At Totalvangy (P40 iy | |

I Ienmovahie ! |
| Asset 42,2450 0 44 84 g0 0 ‘ i
ki) | Purchase Price and S, . o = =

Developmen: Casi of
Immaovahle Property il.”fﬂ
(Total Value) ) 7i=e ]
[il) | Approximale Current
Market Price of 4.5, 84 C0ed 9.9 94 F0-aV
Asset (Total Value)
i Liabilities 4 ]
(1) Government
duu {‘Tm&n b '.___...--"'""F -'
(i1} Loans from Bank, L
Financial Institutions and ]
5 others (Total) __,.-""" o
- | Highest educationsl qualification:
%H&‘h“"“" 1;1‘“ g.gse gﬂ}t-f, F-NS. Ataslsmsy Grulgabag, b
rodem pay iHaA e 4,
- W .
P (GhS il aractods :;zm:vm! trsily i ation sth o1 égliﬁl‘lh: certificate/ diploma/ degroe
course) {Mame of the Schoal {College/ University and the year in which the course was completed)

VERIFICATION

L. the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true a

hest of my  knowledge and belict, no part of it is false and nothi

dechare thai ;

P

nd correct ta the

ng material has been concealed there from. [ ferther

in) there is no case of conviction or pending case agminst me other than those menticned in items 3 and 4 "tfnw‘
111 L my spouse. or my-dependents do not have any asset or linbitity, other than those mentioned in items 5 and &

ahawy,

x-:nr_':ud,al...._.Pai':u!-....._.. .histhe...... K& '&day of..... .}EMM
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" Nt 1 AMidavit snnuld be filed tatest by 3.00 I'M on the Tnst date of fifing nominations.
= Affidavit suould be sworn before

an unth Commissioner or Mugistrate of the First Class ur befure 4 Newary
Publiz,

2 Al eolumns should be filled up and 1 column to be left blank. 1Fthere is no information ie furvisl i et of

any item, either “Nil” or “Not applicable™, as the case may he, should be mentioned
4. The affidavit should be either typed rr writtan legibiv and neatls



	Arun kumar sinha1-Optimized
	Arun kumar sinha2-Optimized
	Arun kumar sinha3-Optimized
	Arun kumar sinha4-Optimized-1
	Arun kumar sinha5-Optimized
	Arun kumar sinha6-Optimized
	Arun kumar sinha7-Optimized

